
Item No. 17
Note on Circular Ref: IRDAI/HLT/GDL/CIR/144/09/2018, dated 5th Sep, 2018 -Extension of Grace Period and conversion of deposits into Health Insurance Policies in the flood affected State of Kerala and Districts of Karnataka

The State of Kerala and some parts of Karnataka State wereaffected by severe floods due to unprecedented heavy rainfall in the month of August this year. This has resulted in disruption of normal life in these areas. We have received requests for extension of grace period forpayment of premium under health insurance policies so that the policyholders do not lose continuity benefits in case of delay.
In order to protect the interests of the policyholders of this part of the country, it was felt that the grace period may be extended upto60 daysfor payment of renewal premium of health insurance policies falling due for renewal upto 30th September 2018. This would ensure that the policyholders will not lose continuity benefits in case of delay in remitting renewal premium beyond the stipulated grace period allowed under their policies. 
In some cases, premiums/deposits collectedby the insurance companies towards new health insurance policiescould not be adjusted within the stipulated time period of 15 days allowed under the relevant provisions of IRDAI (Protection of Policyholders interests) Regulations 2017.Hence it was felt necessary to extendthe time period upto 30th September 2018 for adjusting such premiums/deposits.

Therefore, considering the urgency of the matter and the need for issuing timely guidelines to the insurance companies,Circular ref IRDAI/HLT/GDL/CIR/144/09/2018 was issued on 05th September 2018, under the provisions of Sec 14(2)(b) of IRDA Act, 1999 with the approval of the Chairman, IRDAI. 
This circular is placed at ‘Annexure – A’ for ratification by the Authority.
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